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ORDER 

IA No. 2934/23 

The present application has been filed under Rule 11 of the NCLT Rules, 

2016, read with Section 12A and Regulation 30A of IBBI (Insolvency Resolution 

Process for Corporate Persons) Regulation, 2016, for withdrawal of the admitted 

petition under Section 9 of the Code. The Form-FA is also appended with the 

application and resolution to that effect has been filed with 100% voting share for 

withdrawal of the present petition.  



Heard, keeping in view the facts and circumstances mentioned in the 

application and in view of the submissions made by learned counsel for the 

Interim Resolution Professional, IA No.2934/23 filed for withdrawal of 

CP(IB)No.86/Chd/Hry/2023 is allowed and CP(IB)No.86/Chd/Hry/2023 is 

dismissed as withdrawn. As a consequence, moratorium declared under Section 

14 of the Code comes to an end and the corporate debtor is discharged from the 

claims in lieu of the said petition and is free from the rigours of the Code and 

Regulations made thereunder. Henceforth, the RP is discharged, and the Board of 

Directors is restored to its original position. The CoC is directed to settle the fee 

and other expenses of the Resolution Professional Thus, IA No.2934/23 is 

disposed of. 

IA Nos.2942/23 and 2937/23 

In view of the order passed in IA No.2934/2023 for withdrawal of the main 

CP, all the pending IAs are disposed of being infructuous.  
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